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IN THE|CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH, JAIPUR

A.No. 181/1998 1pp

1.11.,2002

DATE OF DECISION

5.3.| GUPTA Petitioner

MR P V. CALLA Advocate for'the Fetitioper {s)

Versus

Respondent

Unilg ORS

»
MR.| R.G. GURPTA Advocate for the Respondent (s)

CORAM

'ﬁ;he Hon’ble Mr. Justice G.L. Gupta, Vice Chairman

The Hon'ble Mr.Gppal Singh, Administrative Member

1. Whether Reporters of local papsrs may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

3. Whether their hordships wish to ses the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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In the Central Administrative Tribunal
Jaipur Bench, Jaipur
»0;l~‘
Date of Order: / /I or—
nJAL No.o: 181/1998
5.5l Gupta aged 49 years 5/c Shri Pyarelalji Gupta,
regident of Raj Hans Bhawan, House No., A4=44, Prem Nagar
Foyjsag Road,A jmers Official Address 3 C/oc The D.R.M.
offlice, Western Railuway, Ajmer.
s'ssie e prlicaﬂ‘t.
USe
Te Onion bf India through the General Manager,
Western Railway, Churchgate, Mumbaile
2 The Oivisional Rallway Fanager, Western Railway,
A jmar.
e The Divisional Commercial Manager, Uestern Railway,
Ajmer.
4o The Sr. Divisional Persocnnel 0fficer, Western
Railuay, Ajmer.
5. The Assistant Personnel Officer (Estt, I)
Western Railuay, AjJmer.
sas e Re pﬂﬂdﬂﬂﬁs,
L3R B I 3
CORAM
Hon'ble Mr,. Justice GIL; Gupta, Yice Chairman
=9
Hon'ble-Mr., Gopal Singh, Administrative Member
o8t e 8
Mr., P.Y. Calla, counsel (or U1 applicants
Mr. R.G. Gopta, counsel for the'respondentaf
YY)
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Mr. Gopal Singh, Administrative Member
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In this applicaticn under Sesction 18 of the

3

s Act, 1385, applicant, 5.5. Gupta,
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the applicant annual increment in the scdale o

his

)

4 3 n . .
2375-3500 yith effect from 1.7.95 before fixin

pay| in the pay sgale of Rs. 7450-11500 recommended by the

V Central Pay Commission and pay all the arrears of pay

and allowances,

thgt directicons be issued

It has also been prayed by the applicant

to the respondents te pay to

g .
the applicent his salary/wages for the period from 1.6,95

{vin]

nan

10.6.95 (both days inclusive) and alsc to include the

)

e of the applicant in the statement @f notified vide

ierter daeted 3,12.97 (Ennex.8/1).

Tngpector in the pay scale of Rs. 2375-3500.

ad

Applicant's case is that he was initially appoint
Commercial Apprentice with the respondent-deparitment

23412.73. He uas promobted as Divisional Commercial

he

i

It is

griisvence aof the applicant that his annual increment in

the pay scale of Rs, 2375-3500 falls on 1st of July asvery

year but, he has not been given any increment for the

years 1995, 1996 and 1997,

It is also pointed out by the

applicant that though, he actually and physically performed
his duties for the period from 1.6.,95 to 10.6.85, he

hds not been paid salaryfuages for the said periad.The
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applicant had made several representations in this

regard but to no avail, Hence, this application,

3o

In the counter, it is pointed=gut by the

respondents that the applican t has suppressed the

material fact while filing the present 0. A, The applicant

remained uf-as thorisedly absent from duby Prom  23.11.94

to

8.,6.95 without applying for leave or getting it

sanctioned as thers was ng leave in balance to his credites

Bul, he dreuw full pay for that period., 1In these

cigcumstances, an gverpayment of Rs. 49,575/- had heen

made to the applicant. That over-paid amount was saught
to |be recovered from the applicant but, applicant had

preferred O.A. No. 643496 before this Tribunal and the

o

the

jers of recovery were stayed by this Tribunal, It has,

arefore, been submitted by the respondents that in

thase circumsiances, the respondents cannot proceed

further in the matt
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gr gn account of s n force,

We have heard the learned counszl for the parties

and perused record of the cgass carsfully,

Te

The 0.A, No. 643/1396 was decided by tnis Tribunal

104442002 with the following observations :-

"G43 seseas o HWe are of the vie
to corrections based on the clari
the respondents, the leave accoun
applicant may be finalised and part of the absencs
of the epplicant may be regularised by the lsave
which is now bzcome due and the bal ence period

as per mips, It is accordingly directed, Let
this case be finalised by the respondents within
two months from the date of receipt of the order
cand till then nao further recovery be made from

the applicante"

ations by

Regularisation of leave pericd in terms of

ibunalt's erder (supra), has not so far been dene by
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the |respondent=depar tment and hence, the recaovery
nat the appliéan% remalins putstanding. In tﬁe
umstances, we are gf the view that the period of
un~authorised absence of the applicant be regulated in

terms of tnis Iribunal's Order dated 10.4.2002 passed

applicant in this manner, some over-paymeni remains

pui-standing, the same should be rescovered from the
applicant by giving him due notice,
The prayer gof the applicant for grant of
ary/wages for the period from 1.6.95 to 10.6.95, is
directly related tec the main relief of grant of

rements in the pay scale of Rs, 2375-3500, uwe express

opinion on the samey

The 0,4, is disposed of in terms of the above

directions, The Interim Order issued on 1044 .,2002 stands

vacated, These orders are to be complied with withinm

(=]

ree months from the date of receipt of

-0

a gertified

o

‘copy of this order.

Mo order as to cost.
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r (G.L.Cupta)
Yigce Chairmam
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